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LOK SABHA 
Friday, December 7, 19621Agrahayana 

16, 1884 (Sakal. 

The Lok Sabha met at Twelve of the 
Clock. 

[MR. SPEAKER in the Chairl 

ORAL ANSWERS TO QUESTIONS 

SHORT NOTICE QUESTIONS 

E",iction of Refugees from Government 
LandS 

S.N.Q. 6. Shri S. M. Banerjee: Will 
the Minister of Works, Housing and 
Rehabilitation be pleased to state: 

(a) whether the Report of Chanda 
Committee is under consideration of 
Government; 

(b) if so, the reasons for issuing 
·eviction notices now to a large num-
·ber of refugees who are occupying 
·'Nuzul' land unauthorisedly for the 
last 12 years or more; and 

(c) whether it is proposed to with-
-draw such notices under the present 
-circumstances? 

The Minister of Works, Housinc and 
·Rehabilitation (Shri Mehr Chand 
·Khanna): (a) Yes. 

(b) The cases of the unauthorised 
'occupants mentioned in the Chanda 
·Committee Report were discussed 
with the Chief Commissioner, Delhi, 
the representatives of the Delhi Deve-
lopment Authority, the Delhi Munici-
·pal Committee and the New Delhi 
Municipal Committee. It was decided 
that the eligible squatters should be 
treated in the same manner as other 
·squatters covered by the Jhuggie 
.:.Jhomf>ri Scheme. It was not consi-
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dered desirable to accord them any 
preferential treatment. 

(c) No. 

Shri S. M. Banerjee: May I know 
whether it is a fact that the Minister 
of Works, Housing and Supply pro-
mised in this House on 8-9-1959 that 
the Government will fulfil completely 
the assurance given by Mr. Gadgil and 
if so, may I know the reason why 
those assurances have not been ful-
tilled? 

Shrl Mehr Chand Khanna: As far 
as I can see, there was no departure 
from the assurance given by Mr. 
Gadgil. The assurance that Mr. Gadgil 
gave was that all these displaced per-
sons who had unauthorisedly squatted 
on lands belonging to the Government 
01" pu blie bodies, when they are evict-
ed, should be provided with alterna-
tive accommodation. In Delhi alone, 
I think we ha.ve built 60,000 tene-
ments, houses, shops, and developed 
plots, to provide accommodation to 
such squatters. 

Shri S. M. Banerjee: I want to know 
whether it is a fact that the cases of 
most of the refugees occupying Gov-
ernment land unauthorisedly coming 
under the Ministry of Health were re-
gularised under the GadgiJ assurance 
and I want to know why in this case 
discrimination has been shown. 

Shrt Mehr Chand Khanna: I do not 
think the 'Health Ministry deals with 
these cases. The Health Minister 
shakes her head. I do not think she 
knows anything about this either. 

Shrt Warior: May I know whether 
it is not a fact tf,.at the Ministry of 
W.H. & S. was about to start imple-
menting individual cases and that was 
stopped only recently after this con-
ference? What was the reason for 
stopping that implementation? 
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Shri Mehr Chand Khanna: One is 
provjsion of alternative acconunoda-
tion to a squatter when he is remov-
ed from his place of unauthorised 
squatting. The other is to regularise 
the squatting at the very place. There 
is a distinct difference between the 
two. We had to look into all these 
cases. When I examined these cases 
in consultation with the lOcal bodies, 
what transpired was, some of the 
land is required for schools and hospi-
tals. Some land is required for roads. 
Some of the squatters are squatting 
on existing or projected road bUilds. 
Somp occupation is on land included 
under the master plan. Some areas 
are sO congested as to make their 
clearance imperative. What I have 
stated is that the number of squatters 
in Delhi today is round about 50,000. 
We have announced a scheme regard-
ing the provISIon of alternative 
accommodation to them in this very 
House. Those few rcm.:ining displ.:c-
ed persons will also be treated on par. 
When they are removed, if they are 
eligible. they will be provided with 
alternative accommodation. 
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Shri Bhagwal Jha Azad: May I' 
know whether Government propose 
to regularise and implement such an 
assurance where land is not required~ 
by Government for their use? 

Shri Mehr Chand Khanna: I have 
just stated that the assurance given 
by Shri Gadgil is being implemented 
and shall be implemented. but I can-
not give an assurance to this' effect· 
that wherever squatting has takers: 
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place on public land or on road berm 
I am going to regularise it there. 

MIG Aircraft Factory 

S.N.Q. 7. Shri G. H. Deshpande: 
Will the Minister of Defence be 
pleased to state: 

(a) whether arrangements have 
been completed for the establishment 
of the factories fOl; the manufacture 
of MIG Aircraft; 

(b) whether the location of the two 
factories for the manufacture of the 
airframes and the aero-engines has 
been decided upon; and 

(c) the year in which the MIG of 
Indian manufacture is likely to be 
available? 

The MiniSter of Defence Productioa 
(Shri Raghuramaiah): (a) and (b). 
It is proposed to set up two units, 
onc fnr the manufacture of the air-
frame and connected equipment and 
the other for the manufacture of .the 
engines. A survey of suitable sites 
was made and it is proposed to locate 
one unit in Maharashtra State and 
the other unit in Orissa State. The 
matter is under discussion with the 
State Governments. 

(c) It is too early to say when the 
first MIG of Indian manufacture 
will become available. 

Shri Barf VJsb.nu Kamath: Is this 
factory to Ibe set up in collaboration 
with the Soviet Russian Government, 
and if so, what are the terms and 
conditions of collaboration? 

Shri Rachuramaiah: It • has been 
stated on the fioor of the House on a 
number of occasions that this will be 
in collaboration with the Soviet 
Government. May I hope that the 
House will give me the indulgence 
to say that it may not be quite 
desirable to state all the detailed 
parts of this agreement just at this 
moment? 

Shri Bari Visluaa Kamath: My 
question was ....... . 

Mr. Speaker: The hon. Minister has 
stated that those conditions for colla-
boration cannot be disclosed just at 
this moment. 
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Shri S. M. Banerjee: May I know 
the reasons why these two units that 
are likely to be set up are going to 
be set up in these two places where 
there are no arrangements? Why not 
in Kanpur or in BangaJore? 

Mr. Speaker: Shri Hem Barua. 

Shri Raghuramalah rose-

Mr. Speaker: I have not allowed 
that question. Now, Shri Hem 
Barua. 

Shri Ifem Barua: In view of the 
fact that very lately TaBS and Moscow 
Radio are mounting an attack on 
India. particularly on US military 
help to India, may I know whether 
these latest repercussions in Soviet 




